Cases, assisied the Court yith regard to the scheme - O,M,

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BEINCH
NZJ DELHI

-

0A No., 1350/93

Nay Delhi this the Ist day of April,1997
Hon'ble Smt.Lakshmi Suaminathan, Member (3J)

Mrs Suman Mahszjan

w/o Shri R,K, Mahajan

R/o Block No,55,

H.NUQ'IQ smtar-—"’

Pushp Vihar, Sakst, New Dslhi-110017

(By Advocate Shri A,K., Behra ) es. MApplicant

Vs,

1., Union of India, through thea
Secretary, Ministry of Information
and Broadcasting, Shastri Bhavan,

Ney Delhi.

2, Director General, Doordarshan,
Mandi House, Neu Oelhi,

8, Birecter,
Doordarshan Kentra,
Sansad Marg,

New Delhi,

(None for the respondents ) +ss Respondents

QROER (ORA)

(Hon'ble Smt,Lakshmi Swaminathan, Member (3)

The applicant has filad this application under
Section 19 of the Administrative Tribunals Act, ,1985 being

aggrieved by the respondents ,ction terminating her services

by a verbal order as Production Assistant. By an ad interim
order dated 29.6.93, the respondents were directed to continue
the applicant as Production Assistant, Shri a.K, B8ehra,learncd
Counsel submits that by virtus of the interinm ordor , hich
has bosn subsequantly continued from time to time, the
applicant still continuass ag Production Assistant,

5 In spite of several opuorcunities being oranted to
ths respondents, no renly has besn filed. When the Casa was
taken up for hsaring today, none ﬁﬁ appsared gn behalf of
the I3spondents, Shri B.Lall,learned Central Govt,Standing

Counsel who was prasent in court, yho is faniliar with similar



issusd by the respondants dated 10,6,92 for regularisation of
v Casual Artists in Doordarshan, The assistance rendered by Shri

BiLall,learned counssl is appreciated,
3 L - B
A

< A Briafly statedhat the applicant claims that she
was initially engaged as Production Assistant on 11,11.1989 and
has & wor<ed for a period of 120 days in 1991-92 and 40 days

in April, 1992 uwhen this 0.Asuas filed,

As mantioned aEOVe, the applicant has continued to
work as Production Assistant by \d rtus of the interim ord?ei/:;;d
the Tribunal datsd 29,6,93, Learned counsel for the asnlicant
submits that in terms of the 0.M, dated 10,6.92, the applicant
was enticled to be rejularised as she had put in 120 days service

[ in a particular Kendra, namely, Oslhi Qoordarshan Kendr a, but
the resﬁondants havefailed to rejularise her and give her conse-
quential benefits, He further submits that the 0.M, dated 10,6.,92
has been further liberalised by the subseguent instructions/
guidelines, He,therefore, sesks a direction to the respond ents ¢
consider the claim of the applicant in accordance with the
liberalisesd scheme, as apnlicablz to her and for granting her
conseguential benefite, includin-q scale of pay and other

N sgrvicc benefits. from the duec date of her regularisation,

¥ It is noted that the respord ents have not filed any
reply in spite of several opportunities being given to them,

Houaver, Shri B.iall,learned counsel has submitted that in similar
case, the Tribunal has disposed of the pastition by diracting the

applicant: to submit a repressntation, with a direction to the
respondents to disposs of the same in accordance with the scheme
and the instructions for regulzrisation of Casual Artists with

conseguential benefits in accordance uwith law.

l’5. In the facts and circumstances of the case, this 0. A.
is di sposed of with ths follouing directionss~-

The Respondants arg granted three months time from the
date of receipt of a copy of this order to pass a
reasoned and speaking order with regard to the claim



=3

of the applicant in this Original App

treating this application itself as the
‘tation in asccordance with the guidelines{a#ﬁ!@ﬂv
dated 10,6,92 as liberalised by subsesyuent in
and they shall grant regularisation to the appl!

from the due date with all consequential bansfits,

- In thecircumstances of the case the interim order
dated 29.6,93 shall continue till the passing of
~~ the order by the respondents,

O.A¢ is disposed of as above, No order as to costs,

(smt Lakshni Syamimsthan )
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